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(II) whether it is a fact that some of the 
primllJ)' school teachers in the State of 
Orissa are getting a monthly salarY of Rs. 
10/- only, whereas his counterparts in other 
States are getting as much as Rs. 100/- & 
150/-; and 

(b) the steps Government are contemplat-
ill& to remove such staggering regional 
disparity? 

THE MINISTER OF STATE IN 'lim' 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) According 
to tbe information available with this Minis-
trY DO primRrY school teacher in the State 
Of Orissa is getting a monthly salarY of 
Rs. 10/- only. 

(b) Does not arise. 
"¥:::r~Y!"Jlf~ 

PuIoNS DBTAINED lJIjDDI. Dol.R. 
IN .. IAMMtI AND KASHMm 

~2. SHRl GHULAM MOHAMMAD 
BAKSHI : Will the Minister of HOME 
AFFAIRS be pleased to stRte : 

(a) the number of persons detained in 
J. A K. under D.l.R.; and 

(b) the number of persons detained under 
the Preventive Detention Act in lammu 
ao(l Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VID)"A CI:IARAN SHU~LA) t (a) 176 
persons were under detention in jails under 
D.I.R. on 20th November, 1967. 

(b) 3.7 persons were undez detention in 
j~ u~ I4e lammu and. Kasbmir Pre-
ventive DJ.ltJ;ntion Act on 20-11-1967. 

BAN ON NEWSPAPERS UNDER D.I.R. 
IN 1. A K. 

4043. SHRI GHULAM MOHAMMAD 
BAKSm : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of newspapers banned 
under the D.I.R. recently In Jammu and 
Kashmir; and 

(b) whether it is a fact that NIII/tII KDslunir 
and Marland which are verY important 
dally newspapers of Srinapr have been 
banned under D.I.R.? 

THB MINISTER OF HOME AFFAIRS 
.(SHRI Y. B. CHAVAN) : <a) and (b). 

According to information available, the 
Government of lammu and KasJunlr banned 
six newspapers during October 1967. These 
include Nawtll Kashmir and Marlflllll. 
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APPOINTMENT O. RETIRED PERSONS 
IN PUBUC AND PRIVATE SECTOR 

UNDMTAltIl«lS 
4046. SHRI SliRI CHAND OOEL: 

SHRI A. B. VAJPAYEE : 
Will the Minister of HOME AFFAIRS 

be pleased to state : 
(a) whether top civil servants have been 

found to be giving undue advant8ac to 
companies in the public and private sectors 
during their tenure in the civil servi~ in 
In the hope of getting some jobs after retire-
ments; and 

(b) if so, the steps Government have 
taken to stop such practices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDVA CHARAN SHUKLA) : (a) and 
(b). In so far as public sector undertatiJlp 




